
FIR No.508/2020
PS Crime Branch
U/s 306/506/34 IPC
State Vs. Neha Jindals & Ors.

31.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO  in person

Heard. Perused. 

This is an application for seeking permission to submit the

exhibits in CFSL, Chandigarh.

It  is  submitted  by  IO  that  mobile  phones  of  deceased

Aman Bainsla were sent to CyPAD for unlocking and extracting

the data  from them and examination report  from CyPAD has

been received on 27.05.2021. It is further submitted by IO that

now the mobile phones of deceased Aman Bainsla are required

to be sent to CFSL, Chandigarh for further examination so that

data of both the mobile phone could get and analyze. 

Keeping in view the submissions and considering the facts

of the case, present application is allowed. CFSL, Chandigarh is

directed to do the needful for forensic examination, as per law.

Copy of the order be given to the IO for compliance. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/31.05.2021



FIR No.379/21
PS Alipur
U/s 33 Ex. Act 
State Vs. Devnand @ Hunny

31.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is a bail bond filed on behalf of the accused Devnand

@ Hunny.

It is submitted by Ld. Counsel for the accused that this bail

bond was accepted by Ld. Duty MM on 30.05.21 and accused

has already been released from Jail. In pursuance thereof, it is

requested by Ld. Counsel for accused that the present bail bond

be dismissed as withdrawn.

Keeping in  view the submissions,  present   bail  bond is

dismissed as withdrawn. Abovesaid bail bond be filed along with

the main file upon filing of the chargesheet.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/31.05.2021



FIR No.379/21
PS Alipur
U/s 33 Ex. Act 
State Vs. Shishank Singh Bisht

31.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is a bail bond filed on behalf of the accused Shishank

Singh Bisht.

It is submitted by Ld. Counsel for the accused that this bail

bond was accepted by Ld. Duty MM on 30.05.21 and accused

has already been released from Jail. In pursuance thereof, it is

requested by Ld. Counsel for accused that the present bail bond

be dismissed as withdrawn.

Keeping in  view the submissions,  present   bail  bond is

dismissed as withdrawn. Abovesaid bail bond be filed along with

the main file upon filing of the chargesheet.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/31.05.2021



FIR No.95/2021
PS Alipur
U/s 380/411 IPC
State Vs. Vivek

31.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of regular bail u/s 437 Cr.

PC filed on behalf of the applicant/accused Vivek.

It is submitted by Ld. Counsel that applicant/accused has

been falsely implicated in the present case and he is in JC since

04.03.2021.  It  is  further  submitted  that  investigation  qua  the

accused  has  already  been  completed  and  he  is  no  more

required for the further investigation in the present case. 

During  the  course  of  argument  Ld.counsel  for  the

applicant/accused  submits  that  the  present  application  be

considered for  interim relief  of  90 days in  view of  the latest

judgment  of  Hon'ble  Superme  Court  and  the  advisory  of

Hon'ble High Court of Delhi in the current situation of pandemic

COVID-19.

Considering the totality of facts and circumstance of the

case as well as without commenting on the merits of the case

and keeping in view the observations of the Hon'ble Apex Court



in  suo moto WPC no. 1/2021 and the advisory of High Power

Committee of Hon'ble High Court of Delhi dated 04.05.21, the

accused is admitted to interim bail for 90 days from today upon

furnishing of personal bond in sum of Rs.20,000/- along with

one  sound  surety  in  the  like  amount  with  the  following

conditions:

1. The accused shall  join  the investigations as and when

required by the IO.

2. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times. 

3. That accused shall not indulge into similar offence or any

other offence in the event of release on interim bail.

4. That accused shall not tamper with the evidences in any

manner.

5. That in case of change of residential address, accused

shall intimate the court about the same, and

6. That  accused  will  surrender  before  the  authorities

concerned after  the expiry of  90 days from the day of

release.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/31.05.2021



FIR No.0508/2020
PS Crime Branch
U/s 306/506/34 IPC
State Vs. Neha Jindal & Ors. 

31.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application filed on behalf of the complainant

for seeking status report and monitoring of investigation.

Fresh status report filed by the IO. Same is gone through.

As per status report, the investigation of the present case

is under progress. 

Keeping in view the facts of the case and considering the

averments  mentioned  in  the  status  report,  there  is  need  to

expedite  the  investigation.  Accordingly,  IO  is  directed  to

conclude the pending investigation as per law and file the final

report at the earliest. 

Put up for filing of updated status report on 30.06.2021. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/31.05.2021


